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GOVERNMENT OF KERALA

© Law (Legislation-G) Department
NOTIFICATION |

B " 15th May._.?_OIS

No. 23606/Leg.G2/2017/Law. - .
' S Dated, Thiruvananthapuram, 1st Idavam, 1193
| : 25th Vaisakha, 1940.

In' pursuance of clause (3) of Article 348 of the Constitution of India,
the Governor. of Kerala is pleased to authorize the publication in the
Gazette of the following translation in English language of the Calicut

. University (Alternate Arrangement Temporarily of the Senate and
Syndicate) (Amendment) Ordinance, 2018 (37 -of 2018).

. By order of t_hé Govcrndr, '

B. G. HARINDRANATH, -
" Law Secretary.




s N
- [Translation in English of the “2015-081 amovloegod Tudyaénmoel
(aovmgleada)e ndalssalomwie @omdenoans mised (@2 06mo)
{e26wail) aoduimadmy” published under the authority of the Governor.]

ORDINANCE No. 37 OF 2018

" THE CALICUT UNIVERSITY (ALTERNATE ARRANGEMENT
- TEMPORARILY OF THE SENATE AND SYNDICATE)
. ' (AME_NDMENT) ORDINANCE, 2018 . _
Promulgated by the Governor of Kerala in the Sixty-ninth Year of the
Republic of India. - ' ' o .
ORDINANCE

o amend the a!{ernqre_:_irrangemem temporarily of the Senate and
Syndicate of the Calicut University, ' -

1

: Pi-eambfe.'—_WHEREAS, the Calicut University (Altemate Arrangérhént
‘Temporarily of the Senate and Syndicate) Ordinance, 2017 (24 of 2017)
was promulgated by the Governor of Kerala on the 20th day of -

November, 2017; - .

“AND WHEREAS, a Bill to replace the sajd Ordinance by an Act of the
State Legislature was published as Bill No. 99 of 14th Kerala Legislative
. Assembly and the same could not be introduced in, and passed by, the
. Legislative Assembly during its session which commenced on the 22nd day -
of January, 2018 and ended ‘on the 7th day of February, 2018;

_ . AND WHEREAS, in order to keep alive the provisions of the 'said
. Ordinance, the Calicut University (Alternate Arrangement ‘Temporarily of
the Senate and Syndicate) Ordinance, 2018 (15 of 2018) was promulgated
by the Governor of Kerala on the 12th day of February, 2018;

AND WHEREAS, a Bill to replace the said Ordinance by an Act of the
State Legislature was published as Bill No. 118 of 14th Kerala Legisiative
- Assembly and the same could not be introduced in, and passed by, the
Legislative Assembly during its session which commenced on the 26th day.

-of February, 2018 and ended on the 4th day of April, 2018;

AND WHEREAS, in order to keep alive the provisions of the said
Ordinance, the Calicut University (Altérnate Arrangement Temporarily of |
the Senate and Syndicate) Ordinance, 2018 (23 of 2018) was promulgated -

by the Governor of Kerala on the 7th day of April, 2018; . '




' "'-{ ~ AND WHEREAS, the term of the body consntuted undcr sub-clause (2)' o
of clause 2 of the 'said Ordinance w111 expire on the 27th

-day of May, 2018

. AND WHEREAS, the Senate and Syndwate has not been reconstltuted in

accordance with. the provisions of the Calicut Umvcrsnty Act
1975 (5 of 1975);

AND WHEREAS, dlfﬁcultles wil_l- arise if the proviSions of "t_h_e said
_Ordmance are not kept alive; : _ '

- AND WHEREAS, it is necessary to amend the said Ordinance in order
to keep alive the provisions of the said Ordinance and 1o extend the term”
of the body consututed as per the sald Ordinance for a further penod of

~ six months;

AND WHEREAS, the Legxslatwe Assembly of the State of Kerala " is not
in. session -and the Governor of Kerala is satisfied that circumstances exist
which render it necessary for him to take immediate action;

Now, THEREFORE, i exercise of the powers conferred by clause 1) of

- Article 213 of ¢he Constitution of India, the Governor _of Kerala is pleased
to promulgate the following Ordinance:— _

1. Short title and commencement. -—(1) This Ordinance may be called ;
the Calicut University (Alternate Arrangeinent Temporarily of the Scnate
and . Syndicate} (Amendment) Ordinance, 2018 S

(2} It shall come into force on the 28th day of May, 2018

2. Amendment of Ordmance No. 23 of 2018. —In. the Callcut B

University (Alternate: Arrangement Temporarlly of the Senate and

_ Syndicate) Ordinance, 2018 (23 of 2018) in sub-clause (1) of clause 2, for

the ‘words “for-a period of six months the. words “for a penod of twetve
months” shall be subsntuted_

P.-SATHASIVAM, B
GOVERNOR.






